
P.K. SETFII VS. UOI & ORS. 

ORDERS DIRECTIONS SL. NO. 14. 

DY. NO. 556/2014 
ORDER DATED 252 FEBRUiRY, 2015. 

CORAM 
MON'I3LE SHRE AX. PATNAIK, MEMBER (J). 
ION'BLE SHRI RC. MISRA, MEMBER (A) 

The defects aspointe&out by the Registry are hefehy 

inoted and acco'd.1v. the Diar' No, 556/204 is converted 

Into OA. No. 260/015i1 4. 

On being riiertion;d 	v 	ne learned 	counsel 	for the 

aelicnt i.C. 	', 	"A.I im'o. 	e does not want to proeute the 

matteL ie OA. stanGs 	sposed of being withdrawn. Mr. 

Rath, learnee tandg Coue ir the Railways is pei :nd 

heatd. 

2,--- 
'MEMBER (A) 

t 
MEMBER (J) 


